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of the Automative Research
Association of India, Pune,
for the Year 1983.84 along
with Aadited Accounts.

(ii) A statement (Hindi and
English versions) regarding
Review by the Government
on the working of the
Automative Research Asso-
ciation of Iadia Limited,
Pune, for the Year 1983-84.
[Placed in Library. See No.
LT—505/85].

Notification under Section 72 of
Dclhi sales Act, 1975

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): I beg to
lay on the Table :

(1) A copy of the Delhi Sales Tax
(Second Amendment) Rules,
1985 (Hindi and English ver-
sions) published in Notification
No. F. 4 (66)/84-Fin. (G) in
Delhi Gazette dated the 2nd
March, 1985. wunder section
72 of Delhi Sales Tax Act,
1975. [Placed in Library.
See No. LT—506/85].

(2) A copy of Notification No.
GS R 147(B) Hindi and
English versions) published in
Gazette of India dated the
13th March, 1985 together
with an explanatory memo-
randum making certain amend-
ment to Notification No. 117.
Customs dated the 9th June,
1978. [Placed in Library.
See No LT—507/85].
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[Elg!ish]
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL : Sir, 1
have to report the following message

PHALGUNA, 28 1906 (S4KA)

Punjab Budget 118
1985-86

recoived from the Secretary-General of
Rajya Sabha :

“In accordanee with theprovisions
of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabba, I am directed
to enclose a copy of the Handlooms
(Rescrvation of Articles for Produce.
tion) Bill, 1985, which has been
passed by the Rajya Sabha at
its sitting beld on the 14th
March, 1985.”
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[English]

HANDLOOMS (RESERVATION OF
ARTICLES FOR PRODUCTION) BILL
1985

As passed by Rajya Sabha

SECRETARY GENERAL : Sir,
I lay on the Table of the House the
Handlooms (Reservation of Articles
for Productinon) Bill, 1985, as passed
by Rajya Sabha.
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PUNIJAB BUDGET, 1985-86

[English]

THE MINISTER OF FINANCE
AND COMMERCE AND SUPPLY
(SHRI VISHWANATH PRATAP
SINGH) : Sir, I beg to present 8
statement of estimated receipts and
expenditure of the State of Punjab for
the year 1985-86.

Statement

I lay on the Table of the House
the Annual Financial Statement of the
State of Punjab for the financial year
1985.86.

2. Consequent on the Proclama-
tion issucd wunder article 356 of the
Constitution on the 6th October, 1983,
the powers of the Legislaturc of the
State of Punjab are exercisable by or
under the authority of Parliament.
The Statement of estimated receipts
and expenditure of the State of Punjab
for the financial ycar 1985-86 is,
therefore, being placed before the House.



